
to, 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HXDLRABakD LENCH AT MYDEBABAD 

- 	 - 
T0c., DAY THE 	 DAY OF 3 

ONE I'HOUSAND NINE HUIQDPED AND EIGHTY SEVEN 

3 PRESENT 

THE HON'ELE W- .B 0N.JAYA SI?'IIIA: VICE-CHAIRMAN 
AND 

THE HON'BLE MR.DSURYA RAOg r€PrisER.- 

/ 
ORIGINAL APPLICATION NO. Lk" 4 

Between:- 

C• Rocwa RcA.. - 

•....Applicants. 

vfl9 CC4 5 aAc1 

go4\, 0jjcth 4:. 	 tzs)cxHcft 5 , 

!Hl44 fkM&tcLifl TUV>kCLO4 q0x&t3 "M 

Bcu-CV-' v\CX 9a wi&p 

3).mAL.oAMct&oS'- 	cA3cLj i.kOk1.D.itQJ7 
ScL&tktk 	'Vt 

.....;Respond t •  

Application under Section 19 of the Administr 

Tribunals Act, 1985 praying that in t-he circnstances stated therein 

the Tribunal will be pleased to qs -*s o'sdv c4 
b9a,tcvo 	 'caj 1tc. 
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ORIGINAL ApPLICATION No.411 of 1987 

(ORDERS OF THE TRIBUNAL) 

The applicant herein seeks to question 

Order No.WCZ/CR84 dated 15-6-1987 passed by the second 

respondent, viz., the Additional Divisional Railway 

manager, South Eastern Railway, IJaltair, removing the 

applicant from service. The applicant was working 

as Travelling Ticket Insector in South Eastern Railway. 

The applicant has not preferred any appeal before 

not 
approaching this Tribunal. The reason for/preferring 

an appeal is that the second respondent, who is the 

appellate aijhority,over the first respondent, has 

assumed charge of the disciplinary authority and inflicted 

the punishment. Thereby, the applicant states that his 

right of appeal is taken away. Even if the second 

Respondent has acted as the primary disciplinary authority, 

it is not as though the.  applicant is without a remedy 

appeal. He has a right of appeal to the next 

higher authority over the second respondent. The 

applicant is, therefore, directed to submit an appeal 

WAtkk 

covering all the points which he may wish to cios..-se within 

contd. .2 
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- page two - 

one week, from the date of receipt of this Order and 

the appellate authority, viz., Divisional Railway 

Manager, South Eastern Region, hlaltair should dispose 

of the appeal Withjn'flhjjeeks from the date of receipt 

of the appeal. 

2. 	The applicant submits that pursuant to the 

order of removal, he is likely to be sent out from 

his quarters without further notice. General instruc-

tions of the Government of India in regard to concessional 

period that can be granted For retention of residence 

stipulates that a concesáional period of and month 

can be granted For a government servant who has been 

dismissed or removed from service, for tetention of 

quarter. Since we,have directed the applicant to 

exhaust his alternate remedy of appeal, he shall not be 

£& u4LL.   
evicted from the quarter den 

i
the 	nd 	of t 

acJLJç. 
tppt.He shal4Aje liable to pay rent, charges etc. 

as is payable by him under the rules. 

3 	With the :dzrectlons 	heee,plicatxon  is disposed 

of at the time .oN&didssion. 
(dictated in open court) 

I,00 	
7 

(D.SURVA RAD) 
\Iice-Chairman 	 (lember(Judl.) 

30th June,1987. 
--------------- 
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